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9.Rea Oharan 3ingh %o Boilj Raj

2.shri Loka 9o Shukha /f,l,"‘*x
3.shri Binu Rex &/o Rkul Re ( i
4, shri Ted Re o Hukai, -

5, Shrl Gien Chend S/o Itwasl

6, Prebhu Singh $/o Hampol Singh

70 Dariya:slagh /o shei Shri Simgld
8, Dhamendra Kumar s/o D3l Chaend
9, Harl Chond Rem %o Shysm Dc0
i0:8r1§ Rohen o/o Shri Davi Oim

49, Ram Aurst /o shri fhushiar
12. Renju Bey %o uwali Belg

9% sirl chend 8fo shiv Narain

98, Gopi /o shri Nidhu Remo

45, Mahender Singh a/o Attar Singh

16, Bheg Singh 8/o shri Dutt Simgh

17. 0ee Raj S/c Shri Waralm,

18, Rev Lal 8/o Aoolae, working e Choudhuszy

18, shri Jalpal s/o shri Dilip

20, shrl Bhagwatl Presed ofo shri adit R
21, shel Mithoo Ren S’o‘Pemhil ' ‘ ’
22, shri Rea Dasres %o Shri RH Swamyp |
23, Shri Sebir atmed Khen /o Shri uaguir dfked
24, shri Lal Singh /o Shyex Lal
25, shri Abdul Gaffar S/o shri Jeeven ﬂn‘sag’-ﬁ,

26, shri Kellu Re s/c Shel Timal

27. Shri Bsbu Rem e/o Shri Reme Chinm

28, -'shri Isardin, o‘/o shel ﬁwgdlu

29. shri Bachu Lal §/0 Shri R Prosdd

30. shri Karem Ali &/0 Shri Rcher Al

- 31, Shri Konalya a/o Shri Sujen

32, shri Chender Bali 8/o Shri Eighgey
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33, ghri Rea Gopal ofo shri Shiv Lal

34, shri Tulsi ofo Shri Bebu Lal ;C’jl:
35, shri ashok Kumar &/o shri Tirke f\/
36, shri Islenudin &/o Shri Aole Bux, WwIXing 03
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hl wrking as Rall in prosident’s Cavdonoy

Ney Dalhi ' voe ..o(@Qﬂit’@&g
Yo rous

Union of India through
gocrotary, President’s Socretariaty

Rashtrapatl Bhauen, -
Ney Dslhi coosae [OEPORdERT .

2) 0,8,N0,824/96 v~
4, shri Harkesh gfo shri Phuls

2. shri Daya Nand &fo Shri R=

3, shri shri Chanrd 8/0 Shri Shiv Haroin

8, Shri Gysn Chand 8/o shrei Ituard

5, shri Alls Bux s8/o shri Chhitter

AND

155 others (As per memo of parties in 04)

| ceseosfpplicents,
Yereus

Union of India through

Sacretary to the president of India,

Rashtrepati Bhaven, '

New Delhi o ooﬁooom@ﬁtﬁﬁﬁ »

for Applicentss shri S, S, Touari

for Respondents Shri P.H, Remeh@daﬂﬂ. 5
| Ney Delhi: this the 12 dey_of g

MON "BLE MR, SoR.ADIGE,RAEABER(A)

HOM °BLE DR.A.VEDAVALLI,AEIBER(I)

JUBEHEIT
HON 'BLE MR, S, R, ADIGE,MFRBER(A)
" A both those 0As {nwly ceootn

questi
questions of 1au and Fact, thoy are b’eiﬂ'g- 4 ¢
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of by this common order.

24 In O R0,824/96 cpplicents uio oro
wrkirg a8 Bullockmen, Aalies, Sr, Aalis ang hauch

in the President’s ¢Estato ere ceeking o @ﬁms‘:ﬁi&gf:}
to rospondents to dimpose of theip rcp rescn totion .

dated 27.4,94 end reminder dated 2.6.54 by o
reasoned order ulthin a Pixed tine perfod; In j
that representation pplicants havo cought sﬁh@mf

pay scales on the sme rates as have baeen
senctioned to CPWD wrk cherged stef?,
3o Ir 0.2, H0,2535/91 applicents how

sought 0,T.R, on the sgme rotos a8 paychle to

cothsr enployees of Govt, of India in Depts of
b rticul ture,
4, in their reply to 0.8, o, g24/26

respondents haws stated that o griovenes ,@’**‘“’ﬁ%cﬁ“

hsd been constituted in Prosiden ts Secmta@ﬁ&é
to leck fRte gpliconts? grievgices but @plimmta'”;fj
have not scught help of that Oorm § ttee befo o v
Piling thde 0,2, It is also etated that thp
Qatter io under process end mo Pinal dacisison

hae been arrived at end consul tetion/ oo rroapcn coney
ulth cncerned Ainistrs ¢s is still going en,

S. s dispose of Both @,00s with a
direction to respondents ¢ conplets procoscing

of the gforesald claims of epplicerts both in

Tegerd o grantof pay scales g0 unll &3 in
regsrd to O.VT.'A.. on par with !0 work chargod

saployees, in accordance with rules gig instruetions
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a0 expeditiously a8 possible, and proforedly
vithin Pour months Pron tho dato of rocolpt ef o
copy of this judgment, Thersaftor if ary griovchen
otill survivee it will bo open to mpplicente o
s9itota the semo through sppropriate original

@ rocesedings in acecordance with 1 gue

6 B oth 0.R8 are disposed of as gPore~sald,
H o oosts,
7. Gpy of this judgment to be kopt im

” %
bo th 0,asdtind.
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